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^  ir f  m  I

Report of Giiief IVliiiigterB on 
settii^ up of ladastries by 

Indians living abroad

4483- SH RI BALKRISHNA RAM- 
CHL\.\DRA WASNIK : Will the
Miniater of INDUSTRY be pleased ta 
4tate :

(a) whether some of the Ghirf Ministers 
<if Statci during their visits to foreign 
•coiintria requested persons of Indian 
ori(rin living there to set up industries ii, 
India;

(b) v.hcther he has received the reports 
in this rega-d frrm su.*h of the Chief 
^dinisters who visited fo'eigu countries ;

(c) what has been the respanic of the 
persons of Indian origin living abroad ii. 
-this r^ard; and

(d) what concessions are proptBcd to 
be given to these persons for setting up 
indizstries in India. ?

T H E  M t N l S 'm i  O F IN D U STR Y  
A N D  L.\BO U R (SHRI NARAYAN  
D A r r  T fW A R I): (a) to fd) . The 
Chief Minister of Haryana visited U .K . 
XJ.S.A., and Canada during August, 1981 
and explained to the non-resident Indians 
•thrre about th“ faciJities available to them 
to set Up industries in India. On return

he has made certain suggcstians in 
thii regard. Specific proposals wJim 
recavpd would be ccinsiderrd on mrriix.

19D3 (SAKA) WHtten Answers i

Appaiatm cBt o l  CciitT«J Services 
Qa»n I O fficera ma Deputy

Secretariea.

44^4- SHRI AN AND SINGH : Will 
the Minister of H O M E AFFAIRS be 
pleased to state ;

•

(a) whether Central Establiihnimt 
Board lomctimr in June, iqSo issued puidr- 
lines :wd directions that <>i.ira| Services 
Class I Officers should itot be cnnsidrrrtl 
for appointmeni ai Deputy Secretary 
unless the\- arc drawing a minimum of 
Rs. I r400/-basic pay;

(b' whether by earlier orders Cemral 
^rvices Glass I Officers vrerc being appoint-
ed as Deputy Secretary on completion 
of 9 years and On parity with nthrr Class 
I services ;

fc) whether this ordei has resulted in 
dclar-ing the appointmrni of Central 
Services Glass I Officers as Depntv Secre-
taries by Q years or more from ihr earlier 
qualifyijig time; and

(d) what is the reason for this disiin- 
ctian and what Governmrnt proprtse to 
do about it ?

TH E MI.NISTfiR O F STa TE IX  'fH E  
M IN IS T R Y  O F H O M E AFFAIRS AND  
D E P A R T M E N T  O F PAR LIAM EN -
T A R Y  AFFAIRS (SHRI P. V EN K ATA  
SUBBAIAH) : (a) According to the
eligibility criteria approved iii June, io8o, 
thost officers Groups 'A ' Geniral Service* 
who have completed 9 years of service in 
their parent cadre and are eithrr in thr 
grade of Rs. 1500— 2000/- or are drawing 
a bisic psiy of Rs. 1400/- i>cr month or 
more in the scale of Rs, 1100— 1600 
in their parent cadre, are considered f<r 
appointment tc poits of Deputy Secretary 
OT equivalent at the Centre on tenure 
deputation basis.

1

(b Earlier ĥe criterion in trrms of 
length of service for deteimiiJrg tne eligi-
bility of Central Services Group ‘A* 
Officers for appointment tr posts of Deputy 
Secretary or equivalent at the Centre on 
tenure deputation basis was that they 
shculd have completed 9 years of service.

(c) The underlying idea behind the 
criterrion of leiigth of service ajid the mini-
mum pay is to have a manageable list 
of eligible officers; a long list totally 
unrelated to the number of vacancies 
does i.ot in any way help the officers in 
finding timely postings. It was also felt
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that on appointmcttt to a Secretarial pact, 
an officer •hmid not ^  abn<rmal 
riic in hU pay remltingin di*cotiicntin^nt 
amoiipt comparativdy •cnior 
Revised criteri'tn hai helped in prq»ring
the diFiblliiV liit within manageable
propot idiii

(d) There is no propfnal uiidcr ccmi^ 
de.aiion to review the guidrlincs apprtwcd 
in June, 1980,

P ro m o tio n  of Officer* of BSP 
and CRPF to D«puty Inapector 

General.

4485 SHRI ZAINL'L BASHEK. : 
Will the Miui'icr of HOME AFFAIRS 
be pleased to itate :

(a) the number of fifficrrs belonging to 
the B S. F. who have been promised itj 
the rank of Deputy Inspector fkiiCral and 
their year of scrvice and allotmcni;

(b) the number of officcrt belonging to
C. K P. F. who have been promoted

' to the rank’ of Deputy In«pcctor Gcucral 
and their year of service and allotment; 
and

(e) what iaccntivei are propw d to be 
given to the tmall tcale lectar  ̂with a view 
to help them to compete in marketj?

(c) the rcawi 8 of disparity, if 
between the cadres ?

any.

t h e  m i n i s t e r  o f  s t a t e  i n  TEiE 
MINISTRY OF HOME AFFAIRS 
rSHRI YOGENDRA MAKWANA ; :
(a1 Three officrre of the Border Srcu- 
ritv Force have been promoted to the rank 
of DIG In the said force since may,
iq 8 i They rrckon their gazetted service 
f r ^ ’ 1961, 1962 and 1963 respectively.

l b )  Two officer* of the C .R .P.F. had 
b e e n  promoted as D .I. Gin I975 and 1977 
respectively. These officers reckon their 
Gazetted service from 195? *958-
respectively.

(c) Promotions in different organisa- 
tioni depend on various factors pertainmg 
to  the different cadres.

liberalisation import* off raw materials

4486. SHRI MANPHOOL SINGH 
CHAUDHARY: Will the Mmister of 
INDUSTRY be pleased to state:

(a) the industries reserved exclusively 
for development in the small scale sector,

(b) what measures have been taken to 
liberalise imports of raw materials and 
other facilities far the small scale sector; 
andj

TH E MINISTER OF 
AND LABOUR (SHRI 
DATT T IW A R Ij:{») The 
of items rewrved for 
development in the nnall 
as on date, is B43.

INDUSTRY 
NARAYAN 

total number 
exclusive 

scale sector.

(b) The fallowing special measures 
have been taken to liberalise import of 
raw materials and provide facilities for the 
gmall scale »ector:—

i) The liberalised import policy intro-
duced sincc 1979-80 allows actual 
users to imporu certain categories 
of iron and steel items on O G L;

ii) Items like PV'C, Soda Ash, Caustic
soda have also been put on OGL;

iii) A provision has been made for im-
port of non-ferrous scrap through 
State Small Industries Corpora-
tion and Export Houses on OGL 
basis for supply to actual users.

iv) Thelimit of rep)catliccnces (without
production of consumption certifi-
cate) in case of small scale units 
has been raised from Rs. 50,000/— 
to Rs. X lakh.

v) Small scale units set up in backward
areas or by graduates/diploma hol-
ders in profcrssional subjects or by 
ex-servicemen/persona belonging 
to Scheduled Gastea/Scheduled 
Tribes will have a higher value 
initial liccncr as a new unit for 
import of raw materials and com-
ponents i. e. for upto Rs. 5 lakhs 
instead of Rs. 3 lakh for other units.

vi) ‘'Loan Licensees” approved imder the
Drugs and Cosmetic Act have been 
treated as actual users in their ovm 
right to obtain facilities for import 
of raw materials.

(c) A number of incentives have already 
been provided to the Small Scale Sector 
to help them in marketing thdr products- 
some of them are as indicated below:—

i) A large number of items have been
reserved for exclusive purchase 
from the smaU scale sector under 
the Central Government purdiase 
programme.

ii) A price preference upto a maximum
of 15% is given to small scale units 
where they compete along with 
large scale tmits in the purckases 
made by Government.




